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MR. SPEAKER: It was very in-
ieresting to hear you talk about my
previous rulings. I appreciate them
s0 much. The objections are mainly
te the ordinances issued in July. I
think even right up to 6th July, that
is @ reasonable time. The main
chjection is about the ordinances
issued on the 15th and 17th July. I
am going to Took into it as to what
was the urgent need for this quick
a2ction when already it was known
that the session is starting on the
22nd. The minister says he will try
to bring these facts before me.
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MR. SPEAKER: We can consider
that suggestion for future. That is
not the question at present. You
have quoted my rulings. That is the
cnly bad thing that sometimes ope is
confronted with one’s own rulings.
They are used only up to the limit
where they can be useful for youw
You have not read other part of it.
As to what is very clear and near I
have to decide. In that case, it was
just m day or two days earlier, Now
it ig five days, I should say, or even
cne week, You all kept quite over
that and gave me advice on other
matters. Still, I believe they must
satisty me as to what was the urgent
nature of it. I am not going to give
a ruling on that now. I must get all
the facts. Until then I am not going
ic displease you or gblige you.
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STATEMENT Re. MARKET LOANS FLOATED

BY THE CENTRAL GOVERNMENT, INCOME-

TaX (280 Anmpr.) RuULEs, 1974 anp
NOTIFICATIONS ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): I beg to
lay oa the Table:—

(1) A statement (Hindi and
English versions) indicating
the result of market loans
floated by the Central Gov-
ernment in  July, 1974,
[Placed in Library. See No.
LT-7067/74.]

(2) A copy of the Income-tax
(Second Amendment) Rules,
1974 (Hindi and English
versions) published #1 Noti-
fication No. S.O0 281 (E) in
Gazette of India dated the
14th May, 1974, under section
208 of the Income-tax Act,
1961,

(3) A copy each of the following
Notifications (Hindi end
English  versions) under
section 38 of thy Central Ex-
cises and Salt Act, 1944:—

(i) The Central Excise
(Third Amendment)
Raules, 1974 published in
Notification No. GSR.
1 Gazette of India
dated the lst June, 1974.

(ii) The Central Excise (Fiith
Amendment) Rules, 1974,
published in Notification
No. GS.R. 612 in Gazette
of India dated the 2ind
June, 1974

(iii) The Central Excise
(Sixth Amendment)
Rules, 1974 published in
Notification No. G.SR.
613 in Gazette of India
dated the 22nd June, 1874

Central Excise
Rules, 1974, published in
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Notification No. G.S.R.
614 in Gazette of India
dated the 22nd June, 1974,
[Placed in Library. = See
No. LT-7068/74.)

(4) A copy each of the following

Notifications (Hindi wnd
English versionas) under sec-
tion 159 of the Customs Act,
1962:—

(i) G.S.R. 227(E) to 234(E)
published in Gazette of
India dated the 11th May,
1974 together with an
explanatory memoran-
dum,

. (ii) G.SR. 243(E) published
in Gazette of India dated
the 18th May, 1974 to-
gether with an explaa-
tory memorandum,

(iii) G.S.R. 476 published in
Gazette of India dated the
18th May, 1974 together
with an explanatory
memorandum.

(iv) G.SR. 477 published in
Gazette of India dated
the 18th May, 1974 to-
gether with an explana-
tory memoranduum,

(v) GSR. 502 and G.SR.
503 published in Gazette
of India dated the 25th
May, 1974 together with
an explanatory memo-
randum,

(vi) G.SR. 504 published in
Gazette of India dated
the 25th May, 1974 to-
gether with an explana-
tory memoraidum.

(vii) G.SR. 284(E) published
in Gazette of India dated
the 22nd June, 1874 to-
gether with an explana-
tory memorandum.

(viii) G.S.R. 616 published in
Gazette of India dated
the 22nd June, 1974 to-
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gether with au1 explana-
tory memorandum.
[Placed in Library. See
No. LT-7069/74.].

(5) A copy each of the following

Notifications (Hindi and
English versions) under sub-
section (4) of section 26 of
the Bengal Finance (Sales
Tax) Act, 1941 ag ip force in
the Union territory of
Delhi: —

(i) The Delhi Sales Tax
(Fifth Amendment)
Rules, 1974 published in
Notification No. F. 4(2T)/
68-Fin.(Genl) in Delhi
Gazette dated the 19th
June, 1974.

(ii) The Delhi Sales Tax
(Sixth Amendment)
Rules, 1974, published in
Notification No. F.
3(182)/71-Fin, (G) in
Delhi Gazette dated the
27th June, 1974, ([Placed
in Library. See No. LT-
7070/74.]

(6) A copy each of the following

Notifications {Hindi and

¥nglish versions) issued

under th, Central Excis2

Rules, 1944: —

(i) G.S.R. 220(E) to 226(E)
published in Gazette of
India dated the 11th May,
1974 together with an

; explanatory memorai-
dum.

(ii) G.S.R. 500 published in
Gazette of India dated
the 25th May, 1974 to-
gether with an explana-
tory memorandum.

(iii) G.S.R. 501 published in
Gazette of India dated
the 25th May, 1974 to-
gether with an explana-
tory memoraadum,

(iv) GSR. 271(E) published
in Gazette of India dated
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the 17th June, 1974 to-
gether with an explana-
tory memorandum.

(v) G.S.R. 276(E) published
in Gazette of India dated
the 20th June, 1974 to-
gether with an explana-
tory memorandum.

(vi) G.S.R. 306(E) publisheq
in Gazette of India dated
the 8th July, 1974 to-
gether with an explana-
tory memorandum,

[Placed in Library. See
No. LT-7071/74.]

(7) (i) A copy of Notification

No. (GHN-255) GST-1074/
(S. 49)-(31)-TH published in
Gujarat Government Gazette
dated the 25th April, 1974
making certain amendments
to Notification No. (GHN-
627) GST-107/(S. 39)-TH
dated the 20th April, 1970,
under sub-sectionp, (3) of
section 49 of the Gujarat
Sales Tax Act, 1969, read
with clause (c) (iii) of the
Proclamation dated the 9th
February, 1974 issued by the
President ir relation to the
State of Gujarat.

(ii) A statement (Hindi and

English versions) explaining
reasons for not layiag the
Hindi version of the mbove
Notification.
[Placed in Library. See No.
LT-T072/74.]

(8) (i) A copy of the Bombay

Sales of Motor Spirit Taxa-
tion (Gujarat Second Amend.
ment) Rules, 1974, published
i1 Notification No. (GHN-256)
MSA-1074/(21)-TH in Guja-
rat Government Gazette dated
the 25th April, 1974 wunder
sub-section (4) of section 36
of the Bombay Sales of Mctor
Spirit Taxation Act, 1958, read
with clause (c) (iil) of the
Proclamation dated the 9th

Papers Laid 236

February, 1974 issued by the
President in reiation to the
State of Gujarat,

(ii) A statement (Hindi and
English versions) explaining
reasons for mnot laying the
Hindi version of the above
Notification.

[Placed in Library. See No.
LT-7072/74.]

(9) A copy of the Bombay Pro-
' hibition (Drugs Permits)
Medical Board (Gujarat
Amendment) Rules, 1974
(Hindi and English versicns)
published in Notificaticn No,
GH|SH|370|BPA|1073|3872-P
in Gujarat Government
Gazette dated the 4th April,
1974, under sub-section (4) of
section 143 of the Bombay
Prohibition Act, 1949, read
with clause (c) (iii) of the
Proclamation dated 9th
February, 1974 issued by the
President in relation to the
State of Gujarat. |[Placed 1n
Library. See No. LT-7073/
T4.]

st sEw frdt aoRdy @ =
HTREW ATT $1 TW@ | O & qr=y 7
Tz afa grar ST #Y % faAi 9 Heady
1974 Y JEAWAT FT Faw wAWr
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@ T | OF Twer @ faar mn §
frferlamm g W @arg |
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war & fr arfsrardse o gy am M
FAAFT IRITFT WL | 1963 F
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“Notwithstanding enything con-
tained in sub-section (1) both
Hindi and English languages shall
be used for resolutions, general
orders, rules, notifications, adminis-
trative or other reports or press
commimiques issued or made by the
Central Government or by a Minis-
try/Department or office or of a
corporation or company owned or
controlled by the Central Govern-
ment or of any office of such cor-
poration or company;

(2) administrative and other
reports and official papers laid be-
fore the House or the Houses of
Parliament.”

W OR ¥ AT 3, 26 9HAQ,
1965 ¥ I ¥ A7 9FT R, 3@ A@ A
T T G T Iwr g
AT 1965 F 91T 1974 0% AWt a® and
FTA HAST F qr9 @ f@=r § A
@ i § ) wrw gy fem e & e
& ST A A | g W FO A
FATAHFTIF @) ¢ | 49T g a1
T, FTEA FT Ie9 9 GG F TF D@V
Y ? s g wsarsar & ar
I g foraT o wwa & 1w fglt
¥ WRATEF TE & At 9% Wy fowar o
FHEATE | WO AR FT FIH &Y FaT &
ar ama-ura fg=d =1 F19 Wi 787 &
waat ? ar aranfa g 7 9 wfwra
dnufera uae grg far ar, ST AT Y
Fr 2 § $% drfag qaf 99 9T A
WA FI| 26 ALY, 1965 1 A

Fama 3 1 ar fr 81w s was
FamamFm i & @t = @
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A friee & oo gt &) A
F TR FTHE TG 2 T G IAT
@I #1 5fgy i v & 7g T 7@
I, FU ¥ Ty T@E TE¢ fEwr
st fF gt & afa 7 oo ) v o)
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SHRI K. R. GANESH: Sir, ag far
as these notifications arp concerned,
the Gujarat Government had no
arrangement for translation of this
into Hindi. The Official Languages
Legislative Commission here was also.
not in a position to do it. Since
Parliament had met, if we had waiteq
for a Hindi version it would have
delayed the phlacing of this notifica-
tion on the Table for which also
objection would have been raised.
Therefore, we have doue this.

o wewfagrd ao @ Tafa
femfe ot #t ot | oo aFRETT@
iy 71 1§ g famfa Y & 1 a®
9F@EN Ay A 7 {1 gw AL
RETF&ATOHT IT &1 T 9
FEG FT AQ F T GASr A
famfer &1 22 qané a= fg=d & s
T4Y @Y aFar ar 7 goETT Far aell-

FO 3 G R

MR. SPEAKER: What ig the prac-
tice in the States when they are
under Central rule? Do they send
the translated Hindi copies also?
What is the rule?

SHR1 K. R. GANESH: As far as
the Hindi States are concerned, there
is no difficulty. Wa have been told
by fhe Gujarat Government that they
have no arrangement for translating
English Notification into Hiadi.

MR. SPEAKER: Some procedure
should be laid dewn. When they
come to Parliament, the procedure
followed should be that of Parlia-
ment; I appreciate the difficulty.
But Mr. Vajpayee's observation is also
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valid, If the Parliament is seized of
them, the procedure and practice
should also be ours.

NortrFrcaTioNs UNDER EssenTiaL Com-

MODITIES AcT, 1955 AND GUJARAT

PancHAYATS AcT, 1961 AND TWO STATE-
MENTS

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): I beg to
lay on the Table—

(1) A copy each of the following
Natifications (Hindi and English ver-
sions) under sub-section (6) of sec-
tion 3 of the Essential Commodities
Act, 1955:—

(i) The Sugar (Price Deter-
mination for 1973-74 Pro-
ductiorn) Fourth Amendment
Order, 1974, published in
Notification No. G.S.R. 250(E)
in Gazette of India dated the
31st May, 1974.

(ii) The Sugar (Price Determina.
tion for 1973-74 Production)
Fifth Amendment Order,
1974, published in Notifica-
tion No. GSR. 251(E) m
Gazette of Indid dated the
31st May, 1974

[Placed in Library. See No.
LT-7074/74.]

(2) (a) A copy each of the follow-
ing Gujarat Government Notifications
under sub-section (4) of section 323
of the Gujarat Panchayats Act, 1961,
read with clause (¢) (iii) of -the Pro-
clamation dated the 9th February,
1974, issued by the President in rela-
tion to the State of Gujarat:—

(i) The Gujarat Panchayat Ser-
vice General Provident Fund
(Amendment) Rules, 1974,
published in Notification No.
KP|95- (74) |GPF|1073|25|15|
TH ¥2 Gujarat Government
Gazette dated the 20th April,
1974, together with an ex-
platory note.

JULY 22, 1974
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(ii) The Gujarat Panchayat Ser-
vice (Classification and Re-
cruitment) (Third Amend-
ment) Rules, 1974, published
in Notification No. KP|122|
(74) |PRN|1073-3303-TH in
Gujarat Government Gazekte
dated the 18th May, 1974 to-
gether with an explanatory
note.

(b) Two statements (Hindi and
English versions) explaining reasons
for not laying the Hindi wversions of
the above Notifications.

[Placed in Library.
7075/74.]

See No. LT-

ANNUAL REPORTS OF TAMILNADU AGRO-

INpusTRIES CORPORATION LD, MADRAS

AND GuUJARAT Acro-INDUsTRIES CoOR-

PORATION L1p., AEMEDABAD FOR 1971-72

AND 1972-73 RESPECTIVELY AND A Noti-

FICATION UNDER EssENTiaL CommobrI-
TIES AcT, 1955

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): On behalf
of Shri Annasahib P. Shinde, I beg to
lay on the Table—

(1) (i) A copy each of the follow=-
ing papers (Hindi and English ver-
sioas) under sub-section (1) of
section 619A of the Companies Aet,
1956—

(a) Annual Report of the Tamil-
nadu Agro-Industries Cor-
poration Limited, Madras, for
the year 1971-72 along with
the Audited Accounts and the
comments of the Comptroller
aad Auditor General thereon,

(b) Annual Report of the Gujarat
Agro-Industries Corporation
Limited, Ahmedabad, for the
year 1972-73 along with the
Audited accounts,

(ii) A statement (Hindi and
English versions) showing reasong for



